Govemnment of Jammuy and Kashmir

Finance Department
Cvil Secretariat, Jammu/Srin agar

Notification
Jammu, the £77 of April, 2019

SR(Q-?‘:;-M exercis_e of the powers conferred by sub-section (3) of section 9 of the Jammu and
Xashmir Goods and Services Tax Act, 2017 (Act No. V of 2017), the State Government, on the

seonmendations of the Council, hereby makes the following further amendments in the notification SRO .
GST-13DATED 08.07.2017 ; namely - ication SRO

b e said notification, -

fi  inthe Table, after serial number 5A and the entries relating therefo, the following serial number and
eniss shall be inserted, namely: -

() (2) (3) (4)
‘08 | Services supplied Dy any | Any person Promoter.

| | person by way of transfer of
.| development rights or Floor
Space Index (FSl){including
additional FSl) for
! construction of a project by a
%_ promoter. \ :
| 5C | Long term lease of fand (30 | Any person Promoter.’;
| |Yyears or more) by any person
against consideration in the
form of upfront amount (called
as premium, salami, cost,
price, development charges
o by any other name) and/or
periodic rent for construction
___iofaproject by a promoter.

, - amely. -
n the Explanation, after clause (h), the following clauses shall be insefted, RAMEY

] der section 2
. . ; | signed lo 1t in clause (€) un
¥The term “apaniment’ shall have the same Meaning 23 o 1% o2017)

; L = S "‘_1:_1 1y F L 1
ofthe Real Estate (Requialon and Developmant) ACt e919 jgned to it in clause (k) undef section 2

() the term . same meaning as ass
m “promoter” shall have the At 2016 (16 0f 2017).

(REP) or @ Residential Real Estale Project

| Of the Regl Egtale (Regulation and Development)
A1 %)%e term *project” shall mean a Real Estate Project
! J(, . [RREP);




(1) “the term *Real Estate Project (REP)" b s
: LEstate (Ragutat: as

i muun"c‘ufvﬂle F.‘?Ma Estate (Ry “eRipment) Ax 2018 -'.’;lgneq h“_mmdﬂm

(m) The term “Residentia) Real Estate Project (RREPY" o all mean 3 n i t?f 2018),

of the commercial apariments s not more than 15 per cent of l:a ;th

apartments in the REP CAPel area of g fhe

By Order of the Govemment of Jammu & Kashmir

Sd/-
 (Or. Arun Kumar Mehta) IAS
Principal Secretary 1 the Govenmes.
e ETESWGST/ 19/m0ti- Dam% 04,2019
Copy to the:- |

Secretary, GST Council, New Delhi.

. All Finanaal Commissioners

Principal Resident Commlssianer, JaK chemn'lent, New Delhi
. Principa Secretary to Hon'ble Governor.,
- All Principal Secretaries to Government.,

Al EmnmisslonerfSecretaries to Government.

Divisiona) L‘nmmissmnen Jammu/Kashmir.

ise Eommissioner, J&K
iSsioner, State Taxes, J&K.
Addiiona) Cummissmner, State Taxes (Adm) Jammu/Xashmir.
al Commhsianer, State Taxes Tax Planning, Jax,

President Kashmir Chamber of Commerce & Industry, Kashmir.
A, Presidant Federation of Industry, Kashmir.
= resdent mber of Commerce & Industry, Jammuy
- Presidant industries Association Ban Brahmana/Samba.
- President Tax Bar Association, Jammu/Srinagar.
s 2Rl Manager, Government press Jammu/Kashmir,
Pricate 21y to Pnincipal Secretary to Governmenc , Finance Department.
Order file/Stock file/Incharge website,
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